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ACT No. I I I  OF 18'11. 

PASSED BY THE GOVERNOIL GXXERAI.  OF INDIA IN COUNCIL. 

(Recei7jed the assetd 04 L ie  G a ~ i e ~ n o ~  General 071 the 20tA Jun~iury 
1571). 

A11 Act.to consolidate and amend the law relating 
i 1 

to the Government Paper Currency. I 

WHEREAS i t  is expedient to consoli(1ate and Prezlnble. 
1 

1 
amend the law relating to the Government h 

d 

Paper Currency ; It is hcreby enacted as follows : - i > 
I.- Ps.eZinzi~zamj. d 

3 1. This Act may be called "The Indian Taper short title, ai 
Currency Act, 1871 " : 

It extends to the whole of Britisli India ; I~oca l  extent. 
i 
1 

And it shall come into force on the passing thereof. Commence- 
ment. 

2. The Acts mentioned in the 'schedule hereto an- Acts repealed. 

nexed are repcaled. 
All appointments made, rules prescribed, circles of 

issue established, notifications' published, and notes 
issued under any such Act shall be deemed to be 
respectively made, prescribed, established, published 
and issued under this Act. 

II. - The Departnze?zt of Isszle. 
3. There shall continue t q  he a Department of Fanctionsof 

the public service, to be called the Depariment of ge~ti::,ent 
Issue, wllose function shall be the issue of promissory 
notes of the Governmeilt of India payable to bearer 

+ on demand, for such sums, not being less than five , 
rupees, as the Gove~llor General in Council from timc 
to time directs. 

4. At the head of such Dcpnrtment shall he an H,,? con,. 
officer called tlie Ilead Commissioner of the Depart- missloner. 

- ment of Issue, ,and two other officers, cam& I Y ~ ,  

spectively 
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CommiRsion- ers a t  Maclras specti~'clY, tlie Commissioner of tlie Department of 
G ~ ~ , I , ~ ~ .  Issue at Blaclras ancl t l ~ c  Comliiissioncr of tlie Depart- 

ment of' Issue at Bombay. 0 

P o ~ e r  to cs- . The Governor General in Council niay from 
tablisli Cir- 
cles of Issue. time to time, by crder publislied in the Guxette of 

lizcliu, 
establish Districts, to be called Circles of Issue, 

a,ppoint in each circle some one town to be the 
place of issue of notes, as liereinafter proviclecl, 

declare that, for the purposes of this Act, any such 
t o ~ ~ r n  ( otlier than Calcutta, Madras or Bombay ) shall 
be cleemecl to be situate within such Presidency as is 
specified in the order. 

D e p n t . ~ ~  Corn- 6. Poi* each Circle of Issue other than those 
missioners. mrhich-include the Tovrns of Calcutta, Madras and 

Roiiib?y, there sl~all be an officer called the Deputy 
Commissioner of Issue. 

Rubordina- '7. For the purposes of this Act, the Comrnis- 
tion of sioners at Madras and Bombay shall be subordinate missioners 
alld D ~ ~ ~ L ~  to tlie Head Coiiimk~iionor : 
Cominis- the Deputy Commissioners in the Presidency of 

Fort William in Bengal shall be subordinate to the 
Head Commissioner ; ahcl 

tlie Deputy Cornmissio~iers in the Presidencies of 
Fort St. George ancl Bonibag shall beAsubordinatc: 
to the Co~nmissioners of' 1\4aclras a ~ d  Bombay, 
respectively. 

Appointment, 8. All officei-s uncler this Act shall be appointecl, 

and removal and may be suspended or removed, by the Governor 
of officers. General in Council. 

III.-Szq3ply and Issue of Cuw-egzcy Notes. 
Head Corn- 9. The Head <:ommissioner of Issue shall provide 
nliss'oner to promissory ~iotes of the Gorel.nnient of Iliclia pa.yable 
~ r o v i d e  and 
distribute to heal-er on demand, of the clenouiinations prescril~ed 
Currency u~icler t.11is Act, a,nd shall supply the Comliiissioners 

at 3Zadps ancl Bomba.g, and tlic several Dc11ut.y 
Commissioliers 



Commissioners. with such notes as they require for 
tllc nunloses of this Act. 

I I 

All such notes shall bear upon them tile iialve of Notes where 
the to.nr11 from ~vh i c l~  they are severally issued, and l ' f ~ 3 . " ~ ~ ~ .  

shall be payable only- 
a t  the Office or Offices of Issue of such town and 

. . .  a t  the presidency town of the Presidency within :.L!.~ (: - , ' J  

which such tom% is situate. j- 

10. The name of the I3ea.d Commissioner, of S igna t~~res  t 3  

ei t lm of the Commissioners, of a Deputy Commis- llOt'es. 

sioner, or of some other person antllorized bv the said 
Head Commissioner, or by either of the slid Com- 
missioners, to sign notes issued under this Act, sllall 
be subscril~ecl to every such note, and may be im- 
pressed thereon by machinery. 

Names so impressed shall be taken to be valid 
signatures. 

II. The Head Commissioner, the Conzmissioners, ~ssneofno tes  

and the Deputy Commissioners shall, in their respect- for silver. 
ive Circles of Issue, on the demand of a.ny person, 
issue from the Oflice or Offices of Issue established in 
their reslJective Circles, promissory notes of the Go- 
vernment of India pay,@ble to bearer on demand, of 
the clenpminations under this Act, on the 
ternis follo~ving :-' 

(cc) in exchalige for the amount thereof in curreizt 
silver coin of tht: Government'of India, or, 

(b) in exchange for tlle amount thereof in silver 
bullion or foreign silver coin at the rate of nine hun- 
dred and seventy-nine rupees per one hundred and 
eighty thousand grains of silver fit for coinage and of 1 
the standard fineness prescribed by tlie Indian I 

Coinage Act, 18'70 : I 1 
Provided that in all places where there is no Mint proviso. i i 

of the Government af India, any such I-Tead Coiii- 1 
missioner, Commissioner, or Deputy Commissioner 
may refuse to issue notes in cxchange for silver bul- 1 

a f 

lion or foreign coil1 under this section. 
12. The Governor General in Coullcii may from IFSII~  of notes 

i 
i 
3 

time to time, by order published in the Gazette of goid. 

Indicr, direct that notes to an extent to be yeciticd - 1 
e ill' 

C i * 
1 
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in the order, not exceeclilig onc-foul&l~ of the total 
amount of issues repyeseated by coin and bullion as 
herein provided, shall be issued at  such Offices df 
Issue as are named in the order, in exchange for gold 
coin of full weight of the Government of India or for 
foreign gold coin or gold bullion, at  the rates and ac- 
cording to the rules and conditions fixed by sucb 

13. The Head Commissioner, Commissioners, and 
assaglrig Deputy Commissioners may require any bullion or 

foreign coin received under section eleven or section 
received twelve to be melted and assayed. 

Any loss of weight caused by such melting or 
assay shall be borne by thc person tendering the bul- 
lion or coin. 

Certificates 14. . Every person so tendering bullion or foreign 
for 13u1lio1l. coin and depositing it in any Office of Issue sha,ll, 

after tlie expiration of the time necessary for melting 
and assaying the same, be entitled to receive there- 
for a certificate signed by the person authorized to 
issue the notes aforesaid. 

Contents of Such certificate shall- 
certificate. 

(CL) acknowledge. the receTpt of such bullion or 
foreign coin, • 

(b) state the amount of notes issued under this 
Act, or of such notes and cash, to which the holder 
is entitled in exchange for sac11 bullion or coin, 

(G) state the interval on the expiration of which, 
if the certificate be presented to such office, the 
holder shall be entitled to receive such amount. 

~ o t e s  where 15. Within any of the said Circles of Issue a note 
lega1 

, issued under this ,4ct from any Office of Issue i11 - 

such Circle, shall be a legal tender to the amount 
expressed in such note, in payment or on acco~mt of- 

. any reveille or otheT claim to the amount of five 
rupees and upwards due to the Governmeilt of India, 

any su l~ i  of five rupees and upmards due by the 
Government of India, or by any bocly corporate or 
person i n  British India : 

e e 

Frovidcd 

. 
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Provided th%t no such note shall bc dccn2cd to bc 

0 
a legal tender by the Governmelit of Iuclia at any 
Office of Issue. 

1 V.- Reserve. 
16. The whole amount of the coin and bullion ~ ~ 1 1 ; ~ ~ ~  re. 

received under this Act for notes shall be retained and ; , $ ~ d ~ r ; ~  

secnrecl as a reserve to pay such notes, .svith the ex- lCe,,t a s ,  

ception of such an amount, not cxcceding sixty mil- reserve. 

lions of rupees, as the Governor General in Council,  GEE:^ fixed 

with the consent of the Secretary of State for India, as minimum 

from time to t,il??e fixes. limit of s i r -  
cululion. 

17. . The alnouiit so fixed sliall be pi~lilished ill tlie l ~ ~ ~ e s t ~ ~ ~ ~ ~ ~  

Gazette oj' hadin, and the wholc or such part thereof of 

as tlie Governor General in Council froin time tu lime amnm~t  

fixes shall be invested in securities of the Govcimment 
of India : the said coin, bullion and securit!es shall Approlwia- 

be appropriated and set apart to provide for the satis- F$i&: : y 2 3  

faction and discharge of tlie said notes ; and t,he said securities. 

notes shall be deemed to have been issued 'on the 
security of sucll coin, bullion and securities, as well 
as on thc general credit of the Government : 

Provided that any silver bullion or foreign coin sale or ex- 

received under this A d  may be spld or exchanged for ;:;;!; :ad 
silver coin of the Government of India, and that any foreign coin, 

golcl coin or bullion received under this Act may be 
sold or exchanged for silver coin or bullion to be so 
appropriated and set apart insfcad of the gold eoin or 
bullion. 

For tlze purposes of this section, silver bullion and 
coin shall be rated at ninety-eight rupees per eighteen 
tlzousancl grains of standard fineness, and gold 
bullion and coin at the rates fixed by the Governor 
General in Council under section tmelve. 

18. The Government securities so purchased sliall Trllstce~ of 
securities be held by the Head Commissiorter and the Master of purchaLed 

the Mint at Calcutta ill trust for the Secrctary of ~ u d e r  ~ c t .  
State for India in Coi~ncil. * 

19. Tllc Head Commissioner may, a t  ally time Power to sell 
when ordered so to do by the Governor General in t:,:h secuii- 

Council, sell and dispose of any portios of thc abo~re- 
mentioned limitecl amoullt of Governinent scc9ai1itie~. 

D 

Por 
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For tlle purpose of effecting such sare,s, the 34aste~ 
of the Mint a t  Calcutta shall, on a request in writing 
from tile Head Commissioue~., at  all t.imes sign a i d  
endorse such Government securities, and the said 
Head Commissioiier, i f  so directed by the Goverlior 
General of India in Couizcil, mag purcliase Govern- 
ment securities to replace such sales. 

Interest  on 20. The interest accruing clue on the securities 
such securi- 
ties to be en: purcliased a d  held under this Act sllall be entered in 
t e ~ e d  ill a a separate account, to be annually reliderecl by the 
a,c,,, t. Head Commissioner to the Governor G-eneral in 

Council. 
ccProfits of The amount of such interest shall from tiiiie to 
Notes C'ircu- time, as it becomes clue, be paid to the credit of tlie 

Government of Inclia, uncler the head of " Yrofits of 
hTotes Circulation," 

Annual x- and an account showing the amou~l t  of such profits 
and of the charges and expelises illcicleiltal tlzereto, 
shall be made up and published annually in the 
Gccxette of Iadiu. 

7.-Pricate Bills pc~yuble to Reurer on Denzccnd. 

on the bills, hunclis or notes payable to bearer on 
demand, of any such bocly corporate or of any such 
person : 

. 
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engagement ilz'respect whereof the offence is com- 
p i t ted .  

Every prosecution under this section shall be insti- 
tuted by the Head Commissioner, Commissioner or 
Deputy Cornmissioaer, as the case may be, of the 
Circle of Issue in which such bill, hundi, note or 
engagement is clramn, accepted, made or issued. 

All fines imposed under this section may be 
recoverecl, if for offences committed outside the 
local limits of the presidency towns, in the manner 
prescribed by the Code of Criminal Procedure, aud, 
if for offences coinliiitted within those limits, in the 
manne'i* prescribed by any Act regulating the Police 
of those towns in force for the time being. 

TI.-BMiscellaneous. 
23, An abstract of the accounts of the Depart- 

ment of Issue shoming- 

( a )  the whole amount of notes in circulatiop, 
( 6 )  the amount of coin and bullion reserved, 

distinguishing gold from silver, and 

(c) the amount of the Government securities held 
by the said Departmen$, 

shall.be made up monthly in'Calcutta, and pub- 
lished as soon as may be in the Gazette of India. 

24. All notes issued under this Act shall be 
deemed to be prolnissory notes' of the Government of 
India, and may be described as promissory notes of 
the Government of India in all indictments, and in 
criminsl and civil proceedings. 

25. The Governor General in Council may from 
time to time, by ~lotification in the Gazette of India- 

(1) fix the amounts (not being less than five rupees) 
for nrhich notes shall be issued under this Act, 

(2) alter the limits of any of the said Circles of 
Issue, 

(3) declare the places at which notes shall be issued 
under this Act, 
(4) fix tlze rates, rules and conditions at and accord- 

ing to which gold may be taken in exehange for Qov- 
crilment prornieory notes issued under this Act, a 

( 5 )  fix 

Prosecutions. 

Recovery of j 

fines. 2 

! 

a, 
4 
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1 
i 
1 
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Supplernent- 
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the Govern- 
ment  of 
India. 



(5) fix the charge for melting and a3saying bullion 
and foreign coin received for such notes, A 

(6) fix the interval on the expiration of ml~icli 
holders of certificates under section fourteen shall be 
entitled to receive such notes, 

(7) regulate any matters relative to Paper Cur- 
rency which are not provided for bytthis Act, 

(8) revoke or alter any notification previously 
made under this Act. 

Every such notification shall come into force on the 
day therein in that behalf mentioned, and shall have 
effect as if it were enacted in this Act : 

Provided that no notification under clause (4) of 
this section shall have effcct until six months have 
elapsed from the date of its appearance i n  the Gazette 
of India. 

0 S C H E D U L E .  
-- - 

I 

Number and year of 
Act. T i t l e .  

XIX of 1861 ... I An Aci to provide fofa Government Paper Currency. 

An Act to enable the Banlts of Bengal, dadras and 
Bombay to enter into arrangements with the Gov- 
e~nmenkfor managing the issue, payment and es- 
change of Government Corrency Notes and certain 
business hitherto transacted by the Government 
nqeasuries. 

I of 1866 .. . An Act to amend Act XIX of 1861 (to provide jbr a 
Governmmt Paper Curren y).. 

XXY of 1867 ... An Act to amend Act XIX of 1561 (to provide for a 
Govement Paper Ourren y). 

XV of 1870 .,,, An Act for the further amendment of Act No. XIY I of 1861. 


